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THE VICE-CHAIRMAN (DR. EM. SUDARSANA NATCHIAPPAN): Mr
Zhimomi, are vou withdrawing the Bill or shall T put the motion to vote?

SHRI KHEKIHO ZHIMOMI: So, it is better to withdraw than to vote it out. I
still insist upon the hon. Minister that it can be adopted. He can work it out. If at all the

Govemment 1s stubborn, then I would withdraw it.

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY, AND THE MINISTER OF LAW AND JUSTICE (SHRI RAVI
SHANKAR PRASAD): Sir, may I request the hon. Member that there is a tradition of
this House that whenever the Private Members’ Bills raise some issues, the concerns
are conveyed to the House and the Minister gives a reply? Normally, the tradition 1s
of withdrawal Normally, there is no tradition of voting. All the friends know that. All
of us have a great concern for the cause that you have espoused. I have myself been to
Nagaland, working in the North-East. Along with the hon. Minister, I appeal to the hon.
Member to withdraw it. You have flagged the concerns and the Government of India have

taken the concerns on board. T appeal to you to withdraw the Bill.

SHRI KHEKTHO ZHIMOMI: I again appeal to the hon. Minister of State to initiate
it.

SHRI KIREN RIJITU: As hon. Law Minister has made a fervent appeal, I already
stated earlier that we are open to discussion in future. Our Government 1s very sensitive
to Naga cause. But in respect of this particular case, if the hon. Member withdraws, that

will go with the tradition as well as harmonisation in the House and we will work together
in future. So, I appeal to the hon. Member to kindly withdraw the Bill.

SHRI KHEKIHO ZHIMOMI: Sir, having received good gestures from the
Government, I withdraw the Bill.

The Bill was, by leave, withdrawn.
The Endosulfan Pesticide (Prohibition) Bill, 2011
SHRI P RAJEEVE (Kerala): [ move:

That the Bill to prohibit the use of endosulfan pesticide in agricultural activities with
a view to preventing its harmful effects on human beings, environment and to provide
relief to persons affected by the harm ful effects of endosulfan and for matters connected

therewith and incidental thereto, be taken into consideration.

Actually, I have been waiting for the last three years for moving this Bill. It had been
introduced on 5th August, 2011. Thereafter several things have happened. The Supreme



340  Private Members’ [RATYA SABHA] Bills

[Shri P Rajeeve]
Court has intervened. Several initiatives by the Government were there. Even now it is a

very serious situation.

Our leamed Law Minister has already mentioned the tradition of the House 1s
to withdraw the Private Members’ Bills and Resolutions. We are still practising the
Westminster System, just move the Bill, then, take the consensus of the Member who
moved the Bill, thereafter the normal fate, withdraw the Bill. This 1s the normal procedure.
But this is the normal procedure after 1970. I think the Parliament of India had passed 14
Private Members’ Bills. Up to 1970 the Governments were more responsive and took the
spirit of the House and passed 14 Bills.

In 1954 Lok Sabha had passed the Wak{ Board Bill. Thereafter the other House had
passed nine Bills. But the Upper House got the opportunity to pass only five Bills. Now, 1
think, we can utilise this opportunity to pass another Bill and reduce the gap between the
Upper House and the Lower House. In 1956, Rajva Sabha, had passed the first private Bill
called the Archaeological Bill. In 1969, that was the last incident in this House, the Law
Minister 1s well aware of that this House had passed the Indian Penal Code {Amendment)
Bill. In 1970 the Lower House had passed a Private Member Bill — The Supreme Court
{Enlargement of Criminal Appellate Jurisdiction) Bill, 1970. That was the tradition up
to 1970. After that the normal procedure was the Member moves the Bill, then some

discussion takes place, then, the normal fate is withdrawal.

At the outset, | would like to urge the Government and submit before the Minister
that you should revisit the approach to the Private Members’ Bills. Sometimes these Bills
are moved by the Members from the Opposition and Members from the ruling party. The
Government should take the spirit of the Bill. If the intent of the Bill is for the benefit of
the country and for the benefit of the countrymen, then, the Government should support
that Bill. The Government should utilise the opportunity to make a legislation to protect
the interests of the citizens and the interests of the country. This is my humble submission
before the Government with regard to the Private Members” Bills.

Now, I come to the Endosulfan Pesticide (Prohibition) Bill, 2011. The hon. Railway
Minister, Shri Sadananda Gowda is sitting here. He is very close to Kasaragod district,
the northern part of Kerala. But this effect of pesticide can’t be controlled by the borders
of the two States. I think the citizens of his own constituency are still suffering from the

side-effects of the endosulfan pesticide.

InKasargod district, more than 500 people died by the use of Endosulfan. We cannot
look at the pictures of children. I think, Shri Sadananda Gowda, has seen the pictures in

newspapers and also the visuals in television. That is very disturbing. There are children
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with deep cuts; there are children with autism; there are children with cerebral palsy.
More than 10,000 people are suffering from the side effect of Endosulfan in Kerala. Five
hundred people have already died. The State of Kerala had banned the use of Endosulfan
one decade ago. Alfter that, the new bom children are having several neuro diseases. The
number of autistic children in Kasargod district is very high as compared to other districts.
The number of cerebral palsy (CP) children in Kasargod district is very high as compared
to other districts, not only in Kerala, all over the country. Sir, Endosulfan is a highly toxic
organo chloride pesticide. After my chemical engineering studies, I got an opportunity
to get a training from the Hindustan Insecticide Ltd., which is a producer of Endosulfan,
a highly toxic organo chloride pesticide. It is a brown or cream colour powder which
is sprayed on crops by aeroplanes. That is one basic issue for intensifying the problem.
In several countries, this 1s a very good pesticide. It 1s used for cotton, cocoa, cashews,
potatoes, cabbage, coffee and soyabean, particularly in the developing countries. This
substance kills most types of insects. It is a very powerful insecticide, and the farmers
like 1t because it 1s cheap. It 1s cheaper as compared to other pesticides. But, this stuff has
killed hundreds of agriculture workers, primarily in developing countries. The exposure
of Endosulfan in humans can impact the central nervous system. There are several
scientific studies conducted by the Government of Kerala and by other NGO groups. But
our Agriculture Ministry has always taken a stand in favour of the MNCs, who produce
this Endosulfan. In Delhi, two-three years back, a big seminar was organized to discuss
the side effects of Endosulfan, which was sponsored by MNCs. That was the practice
of the Ministry of Agriculture, Government of India. Kerala has become the epicenter
of this tragedy. This Endosulfan issue is known as the second- Bhopal. The Plantation
Corporation of Kerala aenally sprayed Endosulfan in an area of nearly 4,700 acres in
Kasargod district of Kerala. Twelve villages in Kasargod district and Hosdurg Taluk are
much affected. Hundreds of deaths and disorders have been reported. Alarmingly, high
levels of Endosulfan residues have been detected in the blood samples of the people.
After imposing the ban before one decade, still several residues of Endosulfan have been
found in the blood samples of the people. Before, 2006, the Government had conducted
a survey and according to that, the total number of death cases reported was 133 and
after 2006, it was 353. This is the official figure. Thereafter several deaths have taken
place. Just before two months, one man died because of the side effects of Endosulfan,
even after banning this. Every year, three-four people die now itself. The total number
of affected people who are seriously 11l 1s around 3,000 and the total number of affected
people is around 10,000. It has affected not just human beings, but it is observed that
birds and butterflies also have disappeared. In these 12 villages in the Kasaragod District,
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we cannot find out a single butterfly or a bird. They have disappeared. Fishes and frogs
in ponds and streams are found dead. Widespread ailments and serious health problems
were reported since 1996, and popular agitations took place. Thereafter, the Government
of Kerala banned this in 2002. As per the Act, the Insecticides Act, 1968, the Central
Government can impose the ban. The State Government can impose the ban temporarily
but the Central Government has the power to ban this permanently. Sir, the Stockholm
Convention decided to ban endosulfan, and 81 countries have already banned the use of
endosulfan. Sir, Article 21 of the Constitution, which talks about ‘Right to Life” is a very
important fundamental right in our country. The duty of the Government is to protect the
life of the people. ‘Right to Life’ guaranteed under the Constitution of India is the most
fundamental of all human rights. As per a verdict of the Supreme Court, any decision,
affecting human life or which may put an individual’s life at risk, must call for the most
‘anxious scrutiny’. Considering the Public Interest Litigation filed by the Democratic
Youth Federation of India, the Apex Court banned, through an interim order, the use
of endosulfan. But the position taken by the Agriculture Ministry 1s still in favour of
endosulfan. They are not ready to impose the ban.

Coming to its use n other places, I read in a newspaper a comment from an M.P.
from Karnataka. In Karnataka also, more than 2,500 people have been affected. Ravi
Shankarji, one M.P, belonging to the Ruling Party, from Kamataka, also has demanded
the ban of endosulfan. I think, Shri Sadananda Gowda also supported this request.

THE MINISTER OF COMMUNICATIONS AND INFORMATIONS
TECHNOLOGY AND THE MINISTER OF LAW AND JUSTICE (SHRI RAVI
SHANKAR PRASAD) I believe the affinity between Kerala and Karnataka is working
out.

SHRI P. RAJEEVE: Sir, this is the truth not only in Kerala and Karnataka, but in
Tamil Nadu also. We do not know what pesticides are being used in all the vegetables.
Farmers are still using this pesticide, endosulfan. When 81 countries have already banned
it, why are we not doing it? That 1s the main question which [ want to put while moving
this Bill.

Sir, I would not like to take more time as several Members want to participate in
the discussion. I would list out my demands. Clause 4 of this Bill relates to prohibition
on the use of endosulfan pesticide and its alternatives. Sometimes, they use the same
chemical under another name. My major demand, through this Bill, is that the use of this
chemical should be banned. Then, the import of endosulfan and its alternatives from other
countries should also be prohibited. And this major demand, that [ have, 1s incorporated
in clause 4 of this Bill. Then, what about the victims? Clause 5 deals with that. It talks
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about relief measures for persons affected by endosulfan pesticide. The National Human
Rights Commission ordered to give ¥ 5 lakhs, as compensation, to the families of the
deceased and to those who have been bedridden because of the use of this pesticide. My
request, through this Bill, is that the family of any person, suffering from the adverse
effects of endosulfan, shall be considered as a BPL family, and a financial assistance
of T 4,000 per month be given to the family of any person affected by ill-effects of
endosulfan pesticide. And the family shall continue to receive financial assistance of
T 2,000 per month for a period of another five years after the death of the affected person.
This affected person needs assistance. This Bill gave a provision for giving some financial
assistance of T 2000 per month to the person who assists and takes care of the person
affected by Endosulfan pesticide. One important demand 1is, constitute a tribunal. The
tribunal shall consist of three members who shall decide on matters referred to it by
the appropriate Government relating to Endosulfan pesticide and one member of that
tribunal shall be a retired judge of a High Court of the State, either Kerala or Kamataka
or Tamil Nadu, and two members shall be experts in public health and agricultural
activities and practices respectively. Sir, the tribunal shall appoint a person as it deems
fit, processing some technician and other qualifications for the appointment of inspectors.
They should have the right to inspect, to enter, search, seize, inspect documents necessary
to carry out the objectives of this Act, at all reasonable times and with such assistance,
if any, as he considers necessary, in premises in which he has reason to believe that it
1s an offence under this Act. Sir, the Central Government should provide funds to give
compensation and other financial Labilities while implementing the provisions of this
Bill, constituting the Tribunal and giving other facilities to implement the provisions of
this Bill. Then, Sir, this is the most important Bill. T request the Government to take it as
a humanitarian consideration, not as a technical viewpoint, but as a humanitarian issue.
If the Government still believes in Article 21, you should take necessary steps to ban
legally — ban 1s there, but legally, as per the law — the use of pesticides. The demand 1s
for eleven years, stage by stage. Eighty-one countries have already banned the usage of
Endosulfan pesticide. I request the Government to consider it as a humanitarian Bill and
give maximum compensation. For this, I request the Government to support this Bill, and
I request the House also to support this Bill for providing more benefits to the victims
of Endosulfan and protecting the environment, and ensure human rights for the coming
generation, not only this generation but also the coming generation. [ again request the

House to support it. Thank you, Sir.

sft g SaEvad SSi (FERTS) : a=ETE SUSTHTRIE HElae, HanerT # of i,
RTSlla @1 g&d ¥ 96Ty oal § fb S “The Endosulfan Pesticide (Prohibition) Bill,
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SHRI TIRUCHI STVA (Tamil Nadu): Mr. Vice-Chairman, Sir, thank you. I rise to
support the Private Member’s Bill moved by my colleague, Mr. Rajeeve, with a social

concern. Endosulfan, which has been banned in 63 countries considering the hazardous

effects on human beings and environment, is to be banned in India also.

Sir, while introducing the Bill, Mr. Rajeeve narrated very elaborately the impact it
has made on the State of Kerala, the number of people died and the number of people
still under treatment. What happened in Bhopal and in some other places due to atomic
leakage, the same thing is happening by way of this pesticide. Of course, pesticide is a
necessity; we can’t dispense with it in the present situation. But, at the same time, what
are the consequences? We use pesticides to kill worms, germs or pests on the crops,
which we grow, only to make the people live happily, peacefully and healthily. When the
pesticides which we use create a hazardous situation and kill the livestock and people,

then it has to be considered very, very seriously.
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Sir, I would like to cite only one example. Many of us know about a bird called robin
which we have seen in some advertisements also. It is a very nice bird like our sparrow
which 1s fast becoming an extinct species in our country now. We know the small, little
sparrow, which comes and flies very fast. Now-a-days, it is hard to see. What happened
to the sparrows? Nobody is worried about it. We are worried about the bigger animals
like lion and tiger, which we think would be extinct, but not about these small sparrows
which are so cute and which are nice to see. Sir, the robin bird 1s also very nice to see and
it was abundantly present in the U.S. Once, there was a new worm which affected all the
trees and leaves. What the Government did was, in order to kill all worms, they sprayed
some pesticide from helicopters across the country. Of course, the worms died. But, the
worms which used to live upon eating those leaves, ate those leaves and died and fell.
The robin birds which used to prey upon these worms ate the prey and the robin birds
totally became extinct species. 1T that applies to the robin bird, why would it not apply to

the human beings?

If you want to save the crops, find some alternatives. You are going to suffer in
future because the coal 1s depleting. We are going to suffer a lot in future. How many
years are you going to sustain with the available petroleum products under the earth?
You have to find some alternatives. Whatever we are using, a time will come when it
will be out of use and the man has to resort to something else. Necessity is the mother
of invention. Likewise, when you are using a pesticide in order to save the crops from
the pests, you have to consider the human lives to be more precious. So, 1 think, the
Government of India has appealed in the cowt of law that this ban should be only
after 11. But within those 11 years, how many lives we are going to lose? So, it is
something to be considered very seriously. Mr. Rajeeve has taken this issue, which the

Government should have taken.

See, ours 1s a very thickly populated country, and n 2030, we are going to surpass
even China. India is having three times more than Chinese population in one square
kilometre. China is nine lakh and odd square kilometres, whereas we are only three lakh
and odd square kilometres. Only 131 people live there; here, 460 people live in one square
kilometre. So, when the population starts increasing, we should not find any other way
to bring it down. Sir, the foremost necessity of the Government 1s to protect the people
not only by giving them medical assistance and all and, at the same time, to avoid such
a thing which happens by way of such hazardous things which could be prevented by

enacting a law.

Sir, the Kerala Government has already banned that, and across the world, 63
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countries have banned it. Sir, we have to set a precedent. In 40 countries, the death penalty
has been abolished, whereas India has not. See, we say, we are an advanced country; we
are a developed country. But when our activities come into action, when we consider them,
in many of the things, we are in backward condition. Likewise, the Government of India
has to consider very seriously, and they have to ban this endosulfan by giving priority to
the human lives which is very, very precious. See, it is very hot. Now-a-days, so many
diseases are spreading. Sir, I got a mail today. It says, “what all the food materials which
we eat are causing cancer’. Everyone is saying that the source of the disease coming is
not known, so also the curing 1s also not known. The Government 1s spending crores of
rupees for buildings. They don’t spend even ¥ 50 crores or T 100 crores for R&D. If they
spend it on R&D, I think, they can invent so many medicines.

Sir, likewise, there are these non-organic foods. Sir, there was an agricultural
scientist in our place, who is no more, Mr. Nammalvar, who said that if the pesticides kill
the pests, imagine what happens to the man who eats that same pesticide-applied crop.
He gave a substitute. Of course, he said, like even my colleague said, yes, endosulfan
is very dangerous, but, at the same time, what to do with the pests? But, he gave some
substitute. He gave so many ideas. What to do with that? It won’t harm the human at all,
but, at the same time, it will suppress the pests from spreading. But, those people have
not been recognized by this country because our country boasts much by itself, and it
never recognizes people who have knowledge, views and some innovative ideas. Sir,
still, the views which he expressed are on books. They could be implemented, and across
the country, there are so many people who are giving some alternate to such things. So,
taking them into consideration, il endosulfan 1s a must, which cannot be avoided in killing
pests, while we have to nurture agriculture, find some alternate or substitute which are
abundantly available. If the hon. Minister so wishes, we can present to him what Mr.
Nammalvar has given as this organic, and how to avoid such hazardous things. With
these words, Sir, I support the Bill introduced by Mr. Rajeeve, and the Government has
to consider very seriously and take steps to ban endosulfan as like other countries. Thank

you very much, Sir.
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SHRI A NAVANEETHAKRISHNAN (Tamil Nadu): Thank you, Mr. Vice-Chair-
man, Sir, for giving me this opportunity.

Sir, I support the Bill introduced by my brother, Mr. Rajeeve. The endosulfan killer
pesticide must be banned. There cannot be any second opinion because what had happened
in Kasaragod is available in the Internet. Now the Kerala Government has banned the
endosulfan because the Plantation Corporation Limited, which is owned by the Kerala
Government, had sprayed the endosulfan on the cashew plantations and thereby caused
heavy damage to the people living in and around that area. They are still suffering from
the ill-effects of endosulfan.

After going through the clauses of this Bill, T am of the humble opinion that
manufacturing, storing, selling, or, in whatever form 1t 1s kept anywhere, of endosulfan
must be made punishable. In clause 4, it is mentioned and I quote, “On and from such
day as the Central Government may appoint in this behalf, — (i) the use of endosulfan
pesticide and its alternatives in agricultural and related activities and (ii) the import of
endosulfan and its alternatives from other countries, shall be prohibited.” Tt must be
amended subject to correction and approval by this body. The manufacturing, selling,
storing, or, in whatever manner the endosulfan 1s dealt with, must be prohibited.

Then, the punishment proposed 1s very, very meagre. In clause 9(3), it has been said,
“Whoever manufactures, sells or exhibits for sale, the prohibited endosulfan pesticide
under this Act, shall be liable to be punished with imprisonment of six months which
may extend to two vears or to pay a fine of not less than rupees twenty five thousand
which may extend to two lakh rupees or with both.” This 1s very, very meagre and a lesser
punishment has been contemplated. Sir, death penalty is opposed everywhere. [ am mysell
opposing the death penalty personally. But this kind of activity causes serious damage or
injury to the body and the mind of the innocent persons who are living in and around that
area, and those who are doing the agricultural operations or agricultural works are also
the sufferers of this. They are, in no way, responsible for this kind of activity, because it
1s the multinational corporations, and even our own Indian companies, that have, without
any sense of social responsibility, manufactured and sold the killer- pesticide, thereby
causing the death of innocent people. So, the manufacturing, selling and storage of the
drug must be punished with life imprisonment with a heavy fine. Further, because of the
use of this prohibited Endosulfan, if any death, injury or damage occurs, then surely, the
death penalty must be imposed with a heavy fine. Also, if the fine is imposed, it must be
recovered and paid to the victims. 1t is in this manner that these two provisions or clauses

must be corrected and amended.
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Sir, my good friend, Mr. Rajeeve, had mentioned in the beginning of his speech that
a case was pending in the Supreme Court. Initially, a temporary ban had been imposed by
the hon. Supreme Court. I do not know what the present status of the case is. We need to
look into that Supreme Court judgement, whether that case was over, what the impact of
the judgement was or if still the judgement is pending, etc. So, it is a very, very important

piece of legislation that my friend, Mr. Rajeeve, has moved as a Private Member’s
Bill.

Another brother of mine here has rightly mentioned the name of Dr. Nammalwar,
who was a pioneer in organic farming and agricultural activities in Tamil Nadu. Even
in Maharashtra there was a gentleman — I am unable to recollect his name — who
introduced Zero Budget Farming. Such agricultural processes could be employed, instead
of resorting to chemicals that are killing innocent agricultural workers and agriculturists.
Dr. Nammalwar had introduced a very good system of agriculture and the gentleman from
Maharashtra had introduced Zero Budget Farming. Such processes must be encouraged
by the Government, and the manufacture and sale of Endosulfan must be banned. Also,
if the illegal use of Endosulfan causes any death or injury, the persons responsible must
be imposed with the death penalty, with a heavy fine. We all remember the Bhopal gas
tragedy where even the Supreme Court, at one point of time, had agreed to withdraw the
criminal case after the compensation amount was received, but fortunately, the case was
reopened and that portion of the judgement of the Supreme Court itself was set aside that
related to the compromise on the criminal case. It cannot be compromised; it cannot be
compounded. Sir, subject to correction, I am of the view that the victims of the Bhopal
gas tragedy are still suffering, work on their rehabilitation is not making any progress, the
victims are not getting any real benefits and they are still suffering. So, the illegal use of
killer pesticide, Endosulfan, must be banned and also, as I have submitted earlier, the case
pending before the Supreme Court must be looked into. This august body must accept this
Bill moved by my brother, Mr. Rajeeve, and the innocent farmers, agricultural workers

and residents of the locality may be saved.

Sir, I'would take just onemore minute. Tribunal canbe constituted. ... (Inferruptions)...
Delay in court is a well-known fact; everybody knows it. Once the award is passed by
the Tribunal, it must be executed. Execution of any decree or award is not an easy thing.
So, we must have a separate provision for execution on the lines of Consumer Forum
under the provisions of the Consumers Protection Act. [ thank the Chair and also
Rajeevyi.

SHRI D.P. TRIPATHI (Maharashtra): Mr. Vice-Chairman, Sir, while tabling this Bill,

hon Member, Shri P. Rajeeve, elaborately explained various aspects of this. So, in order
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to save time, I will try to avoid repetition by not referring to all those aspects. However,
there are three points which are extremely important as far as this Bill is concerned.
HEndosulfan, as it 1s proved beyond an 1ota of doubt, brings death, disease, disability and
permanent damage to not merely human beings, but animals and birds also. This has
been proved beyond an iota of doubt. If you go by certain studies made by scientists, 1
was reading and I was amazed to find out that they have made certain observations that
excessive use of chemicals and pesticides is going to create a situation where fragrance
and beauty of flowers will disappear very soon. So, the situation has reached these levels.
If you study the damages caused by these killer pesticides and chemicals done by various
departments of Social Medicine and Community Health, millions of citizens are affected.
The number is not in hundreds and thousands, millions are adversely affected because of
the side effects. Therefore, it is not merely in the light of the Fundamental Rights and the
constitutional duty of the Government to save the citizens’ lives. To save life and liberty
1s the primary responsibility of the State and Government, which has been pointed out
by many hon. Members. Therefore, 1 think, to solve this problem and to fight against
all these health hazards, it is essential to ban endosulfan immediately throughout the
country. We have raised this issue not today but also in various seminars. In my discussion
with agricultural scientists, they have offered me various alternatives to all these killer
pesticides. Those alternatives can be utilized for agricultural growth and production.
However, there is an urgent need of the hour to ban endosulfan and its use in any way.
As the hon. Member pointed out, manufacturing, sale, use, all that should be banned and

anyone propagating these pesticides should be severely punished. Thank you.

SHRI V. P. SINGH BADNORE (Rajasthan): Sir, first and foremost, 1 must
appreciate and commend Mr. P. Rajeeve for bringing this Private Member’s Bill, the
Endosulfan Pesticide (Prohibition) Bill, 2011. Sir, the scientists come out with researches
and innovations where we would get a better yield in farming. This is a long on-going
process; it’s nothing new. Then we find out from scientists that the yield might be there
but 1t has its side effects and then the ban come. Now, we all know what Mr. P. Rajeeve
has come out with is not just the mformation from the media, but it is the first-hand
information that he has gathered from the area that he comes from. He has seen the
effect of endosulfan on the farmers, and that is why, Kerala Government had banned it.
Now, what happened then? An NGO filed a PIL in the Supreme Court. In the PIL, it was
proved beyond any doubt that it has its effects which are harmful and the Supreme Court
gave directions that it needs to be banned. Now, I am surprised that the time lag given
was 11 years. For 11 years, you can go on saying that it is a killer pesticide; it has its bad

effects. There are reports in the UN. about it. The very Government, that 1s talking for
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11 years, our Government, supported its ban in the Geneva Convention and 81 countries
have banned it. India was a signatory to it. India was a signatory there, but here, we say

that we want 11 years! I can’t really understand it.

Sir, in U.S., n 2008, there was a report - the National Park Service Report of 2008.
That also talked about the effect of endosulfan, and it was such an indicting Report that
U.S. has banned it. T don’t want to recount all the bad and harmful effects it has on the
environment. It has its bad effects on sea also because it carries its effect to the sea where
it 1s sprayed from air and the helicopter sprays it. It has affected the sea life around
that area. The fisheries are affected. Then, you have an effect on the birds, bees and the

pollination, which is very important.

Now, I am really surprised that the MINCs in developed countries come out with
such chemicals and pesticides which have been banned in their countries and just to sell
their product, the MNCs put it into the developing countries and this hazardous
pesticide has been in use 1n India for such a long time. Now in U.S. and Europe, all
these countries have got rid of these pesticides and chemicals. They have gone back to
the organic farming. India has been known for organic farming. We have done it for
many centuries. We have taught other countries also. They have taken up our issues.
They have started using it. But this organic farming is still a long way away and it has
still to come to India. 1 don’t know as to when that day will come when we will have
organic farming. We may have a good yield, but what are the effects? There are so
many cancer patients today. There are trains coming from Punjab all the way to
Rajasthan where we have a Cancer Institute. They are called, “3 HIT @1 1 & " Those
are the cancer trains which are coming to Rajasthan because we have a cancer institute
there, which is in the Minister’s area. It is just because of overuse of pesticides. Now,
the Agriculture Minister may say that farmers may have used it not in the quantity that
it should be used, and that is the basic argument that is always put forth. Now, overuse
1s one thing. Can you stop them from using it? The farmer today feels the more the
pesticides, the more the chemicals that he uses, the better the yield he will have. Even in
the irrigation, he feels the more water he gives to the farm, the better yield he will have.
It does not really happen. When are we going to teach them, and, when are we going to

ban 1t?

In the end, Sir, I really appreciate it and I feel that this must come immediately, and,
[am really surprised, I cannot say very much for the hon. Supreme Court but eleven vears’
time, which has been given to ban it, is too long a time. It must be banned immediately. I

support this Bill very strongly. Thank you very much
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SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Mr. Vice-Chairman, Sir,
first of all, T thank you very much for giving me this opportunity to share my concerns
regarding the effects of endosulfan not only in the Kasaragod District in Kerala but all
over the country. Here, [ would like to quote our hon. Chief Minister. She said, “See God
in the smile of the poor”. Sir, we, the Legislators, sitting here must see our God in the

smile of the poor.

I know that 80 per cent of the farmers are not greedy but they want to earn for their
living, they want to earn to support their families. Sir, the pesticides like endosulfan, or,
any other with any name or composition, could give them good retumns but it affects their

health very badly, and, it also brings continuous hazards to the health of these people.

Sir, 1 was interested to speak on the Bill brought forward by my colleague, Mr. P
Rajeeve and I wanted to support this Bill. While T was studying this, I found that not
only it brought disorders and bad impacts on the people of Kerala but also on the people
in some parts of Tamil Nadu as well as all over India. This had a very peculiar and rare
influence everywhere. Most of the victims have now to earn also for their treatment, their
rehabilitation, and, their protection for further exposure to these contaminated and dreadful
pesticide. It is now marked as ‘persistent organic pollutant’. It was rightly referred to as
“persistent organic pollutant’ because it is totally against our aim of saving the earth —
saving the earth for our children, for our grand children — as also for making this earth
viable for others to live. Not only the chemist, who supplies or manufactures these dreadful
substances should be blamed, but also the people who use it and the Government. The
Kerala Government itself has used this pesticide for several years. Sir, children were born
with neurobehavioural disorders, congenital malformations and also other abnormalities.
And they continue to occur in eleven Panchayats in the Kasaragod district. There are
still people who are affected by this pesticide. While more than thousand live under utter
misery, around 9,000 people were impaired by the use of pesticide by the State-owned
Plantation Corporation of Kerala. We had a detailed study of this because we wanted to
support the Bill. The Corporation began aerial spraying of the pesticides in its plantations,
but it continued till 2001. We hear that in 2011 this Bill was introduced in the Parliament,
but it has been four years that it has come for discussion. He waited for four years to bring
it. I do hope that all of us here will definitely support it. The senior Advocate General of
Tamil Nadu, Mr. Navaneethakrishnan, rightly pointed out that the supply, the stocking,
the storage and the selling of this persistent organic pollutant should be banned in whole
India. The usage of endosulfan and also the endosulfan deo, which is also toxic, should
be banned. The sediments accumulate themselves. They root into the soil completely and

make the soil contaminated. According to the environmental protection agency of the
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United States, and rightly pointed out by my predecessor, it ranged from nine months to
six years and toxic residues are still there in the soil. ...(Time-bell rings)... Daily intake
of even 0.006 mihigram of endosulfan per kilo of body weight by the human beings 1s
harmful for their lives. ... (Time-bell rings)... The accumulative quantity of toxins in the
environment, as in 2001, would have come down to even 30 per cent now, but I could
find that more influence is still there in the people of Kerala. Not only that but also the
incidence of mental retardation 1s now being visible in the people of the South. Now, 1
would also like to put forth the major idea of compulsory organic farming or the natural
tarming which has more vital minerals which we want in our life. We have to completely
avoid usage of these hazardous pesticides as well as hazardous fertilizers where we can
include the natural farming which comprises of the vermicompost system as well as the
cow dung varieties. So, | would also like you to take note of it that the Government
of Tamil Nadu, under the dynamic leadership of our hon. Chief Minister Dr. Puratchi
Thalaivi Amma, took a major step in completely eradicating the Parthenium plants all
over Tamil Nadu and all over India. Now, I do want to propose to completely destroy
the Parthenium plants all over India and also to save the environment because we are the
future. We, the people, have to make our nation a better place to live in for you and I, and
for the entire human race. India should be free from pollutants as they are environmental

hazards.

I support the Endosulfan Pesticide (Prohibition) Bill, 2011. Tt should be passed by
the august House to completely ban endosulfan from our beautiful nation India. Thank

you, Sir.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): It 1s generally up to 5 o’clock.
Mr. Deputy Chairman has directed that since we have lost fifteen minutes at the
commencement of Private Members’ Legislative Business, it could be extended for fifteen
minutes. ... (Inferruptions)... Special Mentions are there. There are four more speakers on

this Bill. Every Member will get three minutes each.
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feram™ e @ sTavawar 21 o 2

sft e yaTe FNTE (SR WSS < AR SURTHTERIET HE G, ATqe He ot i,
RTSlla §RT “gSSRIemI TrdSaaR (ufaver) faegum, 20117 U= gid &1 dinr &
8, # sud fdU snusl g=dig Sdl €l J8 ssiuepd Ub Ul wlede g g,
I 3R T Pad AR W USdl 8, dlew Sig sigall iR arErEt 1) od 5w
ST WA TS 1 BAR AR Aaxd 5 34l SiT 39 W, 9 98 30 I 9
2l S 39 91 W 99 &7 2 5 gad! O o¥dh, 3Ud Ie SR HSRU &Y
yiaa®ra feram Simo 2R sad |1 @1 wihen | T el evge § g o b usd
S gd1 & WA I gefl, Ffeen, @ wer st o <2 8l TR v weft @ g1 o
T 2 BAN S | ud g vell e eRR @l i U9 WoH 8l W o1, dl 98 s
fheriler g ¥ 99 S ddr 21 3wl Bl WeH B Dl B BT ATl AT
fegwm § el fig Tor 721 o w1 21 39 e I W uRRn @t wonfaei @ 8
Et 8, i 37 DicTee SaRh & @r F gR 7 weft wer 87 @ 2

@ 7E 3m & SMeR ¥ gy Frere & fag soieer &1 win fevan w=m
U Y I qid e 2nrar §, dfdT St goiaer w1 wnn afeor § g e wm
BT S99 H I o SITT, a1 S g 81 e, wiet 9t diet |5 o i, Wi e
AT g8 AlPT FS1 B AT PR ART T ART DD T & IRK T 3 S
3R R ARE-aRE $I dMIRAT Y51 BRf UEel W™ B [H 100 WA F AT g2
el off, dfteT oot 99 ae g 21 angHt 40-50 | H QT 81 G Bl 9% dRE-avs
ot dHRal @1 Brer 81 w81 21 A8 dledmae qari & W & 81 T ol e 598

AR 1 TR 2
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Hled, § 9T 9redl § & g Al off @) wwaer  [fei &) aws, i
& wfgave ux gal o Sud fory gute @ yan fhar 21 9 § wefoai ga
2T I T 21 3T BT T8 © (6 ged Tl # ot vedt off, a1 9 9 et
=T ot 2ff i arex &1 tha oY St offl aodt A § W At SnaT ARt BT W
81 %E1 © & qar g1 & a1 &1 w21 R o) araE ®, sia B gl Aefrn
W BI IS AR FRT BT ART 91 Ugfoa 81 0 21 sHR A 95w @w @ 9
o v drene & gt A e @ QR g A wotel! To1 81 0l g9 dve d 9 aHM
IS 1 S §U S JUR B AP 2

# goords ¥ g gl fom wre, [ R & o, wepfae ol [, v &
L A B e AR R A o A s B ot Y £ A T 1 =t B o e o i M
T O 78 21 BN Sacd $8 I8 © (3 #ic 3 WISy, Flfh 7 AT Sl @
Frn1s & 99d B ..(TT B ).

THE VICE-CHAIRMAN (SHRI TIRUCHI SI'VA): There 1s one more speaker.

oft farerR wie Nt (S uew) - waR, Ue Sl fad s g, 9gd et B
B9 I upla & w1 Radars @ w8 ¥ od g9 upla & wer Redars @ ek
RIGT ICATGT B & Fgdh? 1 e, a1 84 faddd Rl .09 B 9. T2, 931 a1
fimre & difom

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): No two more minutes.
Please conclude. We have one more speaker. 1 can give three minutes to him. Kindly

understand.

oft R vaE feTE : "rae, yed |W e wiEn glar an i\ ddlernifes
AT T B Dl g1 2msl S b URITT §g 81 8T Bl 3 qdi3l o UIH 8l YT B

A=Y, A9 1 wA faar, gud fory § snaet aarg gar § ok 3w fd @
I HRAT §) IgA-Igd TG

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Thank you. Now, Mr. Ananda
Bhaskar Rapolu.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Mr. Vice-Chairman, Sir, the
move by our beloved P Rajeeveji, one of the investigating and innovative Members of
the House and the visionary Marxist, 1s attracting the attention of the nation, if not the
attention of the Union Government, through this proposal to ban the hazardous pollutant

of the ecology of India.
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[Shri Ananda Bhaskar Rapolu]
Sir, the farming community of India has walked fast forward towards nowhere.

Those were days of seed sovereignty. Now, we are almost dependent on seeds. Those
were days of safe soil. Now, there 1s no soil preparation; there 1s not even land preparation
tor proper farming. The usage of neem or other neem-based pesticides or neem seed
utilisation towards rescue operation should be aken up within the farming. We have not
only forgotten the usage of neem pesticide in the regular farming practice but also we
have moved much forward to endanger the coming generations. This 1s attracting the
attention of various organisations in particular to save the health of the children, women

and rural milieu. But it is not yielding proper results.

Across the globe about 70 nations, in particular advanced nations, have absolutely

banned the Endosulfan. Seeing the seasons thus...

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): Mr. Bhaskar, thank you. The

discussion on this Bill will continue next.
SHRI ANANDA BHASKAR RAPOLT: T will take half-a-minute to conclude.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): You can resume on the day
when the Private Members” Bill is taken up.

SHRI ANANDA BHASKAR RAPOLU: Okay, I will resume my speech on the next
slated day. So, kind of you.

THE VICE-CHAIRMAN (SHRI TIRUCHI SIVA): The discussion on this Bill

remains inconclusive. The discussion will be resumed on the next available date.

Now we will take up Special Mentions. Mr. Arvind Kumar Singh. Just lay it on the
Table.

sft s IR RiE (SR =) : 9”, ge dlfory, ot anfadt o 2, gud
q1q R &9 deb 3139 9= I, SHP 916 d1 89 1 AR &) 6|

SPECIAL MENTIONS

Demand to give licences to opium poppy farmers of Ghazipur, U.P.

sft sfas AR RiE (STR Ue ) : ABiGd, WG RI ATH W U eRIG BRI,
iy (S ugen) @i 94 1820 @) ot g8 @MUl gpHd grT favad d fewn e
stifairsts & fery arpld eregEr €, Drad sags & sflad e garen @ Feafo



